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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE No.2 

SONITPUR :: TEZPUR 

 

Sessions Case No. 62 of 2014 

Under section 302 I.P.C 

(Arising out of G.R. Case No. 1596 of 2012) 

 

        State of Assam       

     –Vs– 

Sri Ujjal Das  ....  Accused 
 
 
Present 

Ms. A. Ajitsaria, AJS,  
Addl. Sessions Judge No.2, Sonitpur, Tezpur  

 
  
Date of Evidence    :   06.01.2015, 30.03.2015, 23.04.2015, 04.06.2015 
Date of Hearing      :   10.09.2015 
Date of Judgment   :   24.09.2015 
 
For the State          : Sri Khemraj Adhikari, Addl PP. 

For the accused      : Sri R.R Kalita, Legal Aid Counsel 

 

J U D G M E N T 

1. The prosecution case, in a nutshell, is that one Sri Mukul 

Chakraborty lodged an FIR on 04.07.2013 stating, inter alia that at about 

9.30 PM when his son Nibash Chakraborty was assaulted by the accused 

Ujjal Das with sharp weapon and stone and because of the same, he died. 

On the basis of the said FIR Dhekiajuli PS case No. 290 of 2013 was 

registered.  
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2. After due investigation, charge-sheet was submitted against the 

accused person, namely, Uzzal Das under section 302 IPC. 

 

3. The accused person from the date of his arrest, that is 04.07.2013, 

continued to be in judicial custody and after observing necessary 

formalities, the offence being Sessions triable, was committed to the Court 

of Sessions for trial by the learned Sub Divisional Judicial Magistrate, 

Sonitpur, Tezpur.  On committal, seeing the mental health of the accused 

person, it was directed by order dated 08.04.2014 for assessment of the 

medical condition of the accused person and by Letter under Memo No. 

LGB/MRD/OPD/3539/06/345-346 dated 29.04.2014 it was informed by 

authority of LGBRIMH that the accused person was not fit to trial. The 

accused being under treatment, hearing on charge was deferred and after 

receipt of communication by Memo No. LGB/MRD/OPD/3539/06/823-824 

dated 13.10.2014, whereby the accused was (diagnosed to be suffering 

from schizophrenia, and was declared to have been with medication but 

advised regular medication and follow up), fit to face trial, the trial 

proceeded.   

 

4. After hearing both sides and on perusal of the police report 

furnished u/s 173 of the CrPC, formal charge u/s 302 IPC was framed, read 

over and explained to the accused to which he pleaded not guilty and 

claimed to be tried. Hence, this trial. 

 

5. In support of the case, the prosecution examined 7 (seven) 

witnesses and defence examined none. The plea of defence is of total 

denial.  

 

6. After closure of the prosecution evidence, the accused person was 

examined u/s 313 of the CrPC. 
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   POINTS FOR DETERMINATION 

 (i) Whether the accused person on 3-7-2013 committed intentionally or 

knowingly the murder of Nibash Chakraborty? 

(ii) Whether the accused person on 3.7.2013 was of unsound mind 

and by reason of such unsoundness of mind, was incapable of knowing 

the nature of the act being committed by him, and if so, whether the 

accused person is entitled to be exempted from criminal responsibility 

u/s 84 IPC.? 

 

I have carefully examined the evidence on record and heard arguments 

of both sides. 

 

   DECISION  AND REASONS THEREOF 

8. PW 1, Sri Pradip Shill stated that both the accused and the 

deceased, Nibash Chakraborty were known to him. PW 1 stated that the 

occurrence was of 3.7.2013 and Nibash died after 4 days of occurrence. 

PW 1 stated that on the date of occurrence, he was busy in the kirtan 

which was going on in his house on the occasion of the Shraddha 

ceremony of his father. PW 1 stated that he heard hue and cry and hearing 

so, ran towards the house of Arjun Das from where the voices were 

coming. PW 1 stated that in the compound of Arjun Das, he saw Nibash 

Chakraborty lying, his body full of blood. PW 1 stated that many people 

gathered at the place of occurrence and the injured person was taken to 

the Dhekiajuli hospital, from where the injured was referred to Tezpur. PW 

1 stated that from Tezpur Hospital, they were asked to take the injured to 
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Guwahati . PW 1 stated that they took injured Nibash to GNRC, Guwahati 

and admitted him there. PW 1 stated that he stayed in Guwahati for a night 

and then returned. On the next day, he received information that Nibash 

had expired in the hospital. 

 

9. PW 1, in cross examination deposed that there were about 20-25 

people in the kirtan and he heard hue and cry at about 9.30 AM in the 

house of Arjun Das which, was about 100 meter/4-5 houses away, from his 

house. PW 1 stated that seeing others run towards the house of Arjun Das, 

he too went there, however he had not seen who injured Nibash. PW 1 

stated that when he went there, Nibash was alive but not in a position to 

speak and Nibash’s father requested them to arrange a vehicle and take 

the injured to the hospital.  

 

10. PW 2, Sri Suchen Biswas testified that both the accused and the 

deceased Nibash Chakraborty were known to him. PW 2 stated that there 

was kirtan in the house of Pradip Shill and on hearing hue and cry in the 

house of Arjun Das, they went there. PW 2 stated that he saw Nibash lying 

in the floor and on being asked, Nibash informed that the accused had 

assulted him with small knife without handle and stone. PW 2 stated that 

then the villagers took Nibash to the hospital. PW 2 stated that the accused 

was tied and police informed. PW 2 stated that thereafter police seized the 

small knife (Material Ext 1) without handle and the stone (Material Ext 2) 

and prepared a Seizure List (Ext 1), on which he put his signature Ext 1 

(1). PW 2 stated that later Nibash died in an hospital in Guwahati. 

 
11. PW 2, in cross examination stated that Pradip Shill was younger to 

them and Pradip reached the house of Arjun Das before him. PW 2 stated 

that by the time he reached there, many people had gathered and he did 

not see who had injured Nibash. PW 2 stated that when he saw Nibash he 

was not in a position to speak and in that condition itself, Nibash was taken 
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to the hospital. PW 2 stated that Material Ext 1 and 2 was lying on the road 

and the police picked up the same from the road. PW 2 stated that the 

accused was from their village and the accused had been suffering from 

mental illness since a long time. PW 2 stated that he could not say what 

the accused had done. 

 

12. PW 3, Smt Mamoni Das stated that the accused was her brother in 

law. PW 3 stated that Nibash had visited their house on the date of 

occurrence as he too was had to go to the kirtan. PW 3 stated that the 

accused assaulted Nibash with a knife and thereafter he beat up Nibash 

with a stone. PW 3 stated that she raised hue and cry and on hearing the 

same, villagers gathered and saw Nibash in an injured condition. PW 3 

stated that the accused was tied by the villagers and the police was called 

and police came and took away the accused. PW 3 stated that Nibash was 

taken to the hospital in Dhekiajuli, then he was taken to Tezpur Hospital 

and thereafter again, he was taken to a hospital at Guwahati, where he 

died. 

 

13. PW 3, in cross examination deposed that she had been married 

since the past 13 years and since her marriage she knew the accused. PW 

3 stated that before her marriage, the accused was suffering from mental 

illness and he was earlier too treated at Mental Hospital, Tezpur. PW 3 

stated that the accused did not carry out any work but used to only loiter 

around. PW 3 stated that when she shouted, the villagers who were 

present in the kirtan came running. PW 3 stated that it was a dark night 

and there was no electricity in their house. PW 3 stated that there was no 

conversation by the accused with Nibash, before the occurrence. PW 3 

stated that since it was dark, she did not see clearly how the occurrence 

took place.  
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14. PW- 4, Sri Arjun Das stated that the accused was his younger 

brother. PW 3 stated that on the day of occurrence, he was in the house of  

Pradip Shill as there was kirtan. At about 9.30 PM they all heard “hulla” in 

their house and on hearing the same, he ran towards his house and saw 

that Nibash was lying injured in their compound and blood was oozing out 

from his injury. PW 3 stated that the accused had injured Nibash with a 

knife and stone.PW 3 stated that the accused was tied up and they 

informed the police. Police came at the place of occurrence and took the 

accused. PW 3 stated that they brought Nibash to the hospital at 

Dhekiajuli, some of the villagers returned to the village from Dhekiajuli 

while rest of the villagers took Nibash to Tezpur Hospital. PW 3 stated that 

thereafter he learnt that Nibash was taken to a hospital at Guwahati, 

where, he died. 

 

15. PW 4, in cross-examination, stated that the accused, his brother 

had been suffering from mental illness since he passed BA. PW 4 stated 

that he was also treated for the same in the Mental Hospital, Tezpur as an 

indoor patient, where the accused was admitted thrice, intermittently. PW 3 

stated that there were many people in the kirtan along with him. PW 3 

stated that when they came to their house, he saw Nibash lying in an 

injured condition. PW 4 stated that he did not see who caused the injury to 

Nibash. PW 4 stated that before 4 months of the occurrence, the accused 

had been brought back from the mental hospital. PW 4 stated that he could 

not say the condition of the accused, since after arrest, the accused, 

continued to be in custody. 

 

16. PW 5, Sri Abichai Kerketa, Gaonbura deposed that the occurrence 

was of the year 2014. PW 5 stated that the accused was suffering from 

mental illness. PW 5 stated that while roaming about, Ujjal, the accused, 

met the person who died, there was a quarrel between them and the 

accused assaulted Nibash. PW 5 stated that Nibash was taken to the 
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hospital at Tezpur and then referred to Guwahati, where he died. PW 5 

stated that when the police went to the place of occurrence, he too had 

gone there. PW 5 stated that he had not seen the occurrence, but heard 

from the villagers that the accused assaulted Nibash with a dagger and 

killed Nibash. PW 5 stated that Police seized one knife without any handle 

(Material Ext 1) and one stone (Material Ext 2) vide Seizure list (Ext 1) 

where he put his signature [Ext 1 (2)]. 

 

17. PW 5, in cross-examination stated that the knife and stone were 

lying at the place of occurrence. PW 5 stated that he knew the accused 

from before the date of occurrence and he knew that the accused had 

been suffering from mental illness since long and was being treated at 

Mental Hospital, Tezpur. 

 

18. PW 6, Sri Mukul Chakraborty deposed that the deceased, Nibash 

Chakraborty was his younger son. PW 6 stated he heard that the accused 

Ujjal Das killed Nibash. PW 6 stated that he was informed by villagers that 

Ujjal Das had assaulted his son Nibash in the house of Ujjal Das and that 

Nibash was taken to Kanaklata Civil Hospital, from where he was referred 

to Guwahati. PW 6 stated that he was at home and no one allowed him to 

go to the spot nor did they allow him to go to Guwahati. PW 6 stated that 

his son Nibash died in Guwahati. PW 6 stated that he lodged FIR (Ext. 2). 

Police seized a knife (Material Ext. 1) and a stone (Material Ext 2) vide 

Seizure list (Ext 1) where he put his signature as a witness [Ext 1 (3)]. 

 

19. PW 6, in cross-examination, stated that accused was known to him 

since before the date of occurrence and he was a “mentally ill”, since long. 

PW 6 stated that the accused was taken to mental hospital many times, but 

was not fully cured, at times, the accused was well and at times he was not 

mentally well. PW 6 stated that at the time of occurrence he was a 



                                                                     
 

Page 8 of 16 
 

“mentally ill” and unwell. PW 6 stated that he had not witnessed the 

occurrence. 

 

20. PW 7, ASI Gunindra Sonowal stated that on 03.07.2013 he was 

posted at Dhekiajuli PS as ASI on that day, VDP Secretary of Gorubasti 

informed him that one person had assaulted Nibash Chakraborty in Arjun 

Das’s compound. PW 7 stated that the said information was received over 

telephone and accordingly GDE No.106 (Ext. 3) dated 3.7.2013 at about 

11.45 PM, was recorded. PW 7 stated that when he reached the place of 

occurrence he came to know that the accused had assaulted Nibash 

Chakraborty with a knife and the villagers had beaten up the accused and 

tied him up. PW 7 stated that on enquiry it transpired that Nibash 

Chakraborty had already been sent to Dhekiajuli Hospital for treatment by 

the villagers. PW 7 stated that Ujjal Das, the accused was tied up in an 

injured condition and he brought the said accused to Dhekiajuli Hospital. 

Since the injuries were not serious, the accused was given first aid and 

thereafter taken to the police station. PW 7 stated that during investigation, 

he visited the place of occurrence, recorded the statement of witnesses, 

prepared sketch map (Ext 4), seized a knife without handle (Material Ext 1) 

and a stone (Material Ext 2) vide Seizure List (Ext 1). PW 7 stated inquest 

report (Ext 5), dead body (Ext 6) challan and post mortem report of Nibash 

Chakraborty was collected from Guwahati, where he had expired.   

 

21. PW 7, in cross examination, stated that the distance between the 

police station and the place of occurrence was about 9 km. PW 7 stated 

that SI Dharanidhar Deka had received the call of VDP Secretary, who had 

informed about the occurrence. PW 7 stated that name of the person who 

was stated to have assaulted Nibash, was not informed over phone. PW 7 

stated that he reached the place of occurrence at about 12.30 at night and 

at that time, the injured was not there at the place of occurrence. PW 7 

denied the suggestion that the villagers at night, informed him that the 
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accused was mentally ill, that since he had not taken any steps for 

ascertaining whether the accused was mentally ill or not at the very first 

instance, he was falsely deposing that none informed him that the accused 

was mentally ill. 

 
22. Analysing the evidence on record, it is seen that PW 3, Smt Mamani 

Das, the sister in law of the accused, is the eye witness in the instant case. 

PW 3 has categorically stated that when Nibash visited their house on the 

date of occurrence, the accused assaulted Nibash with knife and then with 

a stone. On seeing the same, she raised hue and cry.  PW 1, PW 2, PW 4 

have stated that they ran to the house of PW 3 on hearing hue and cry and 

found Nibash lying in a pool of blood. PW 3, PW 2, PW 4 have stated that 

the accused was tied at the place of occurrence, police was informed and 

Nibash rushed to Dhekiajuli Hospital. PW 2, PW 3, PW 4, PW 6 have all 

stated that Nibash was subsequently taken to Guwahati, where he died. 

PW 7 the IO, has stated that vide Ext 3 information with regard to the 

occurrence which was received over telephone was recorded where after, 

he went to the place of occurrence and came to know that the accused had 

assaulted Nibash and was beaten up and tied by the villagers. PW 7 stated 

that he found the accused tied up with minor injuries on his body. PW 7 

stated that the accused was given first aid at Dhekiajuli Hospital and 

thereafter taken to the police station. PW 7 further stated that during the 

course of investigation the weapon of assault, knife and stone were seized 

by him, in the presence of PW 2 PW 5 and PW 6. 

23. The evidence of PW 3, (sister-in- law of the accused) leaves no 

room for doubt it was the accused who assaulted Nibash with the knife and 

stone (Mat Ext 1 and 2) resulting in fatal injuries. From the post mortem 

report Ext. 7, it is seen that the Doctor of GMCH, be conducted Post 

Mortem Report on the body of  Nibash detected the following injuries on 

the scalp; “puncture of bone of size 1.5 cm X 1.5 cm parietal area, 5 cm on 

the mid line and worn from the right mastoid. On dissection, contusion of 
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size 18 cm X 10 cm on the parieto occipital area of right side found. The 

MO recorded the nature of injuries as such (i) surgically made stitches 

wound, repaired with  twenty surgical stitches is present over the mid line,  

twenty two centimetre length, on removing the stitches was found , poster 

wall of the stomach contused. Two surgical stitches on the omentum and 

intestine and meseteiary contused. Four surgical stitches was present on 

the postern surface of the stomach. (ii) Stab wound of size 2.5 cm X 2.5 

cm cavibity deep include stomach meseteiary, and omentum is present 

over the left upper abdominal wall 2 cm from the anterior auxiliary line and 

ten cm above the umbilicus.  (iii) This stab wound margins was cleaned 

and contusion was present  and ante mortem blood clots are firmly 

adherent to the wound margins which is illegible to the flowing the running 

water.    (iv) Two surgical stitches is present of the  left abdominal wall 16 

cm below from the left nipple and 8 cm from the mid line with drainse 

tube. The MO opined that the death was due to shock and haemorrhage as 

a result of injuries sustained. Al the injuries were ante mortem caused by 

sharp edged hand elongated weapon which was homicidal nature. From 

the medical evidence it is seen that death of Nibash was  homicidal in 

nature. The injuries points to the weapon of assault which were seized 

(knife).  

24. Thus, it is seen that the prosecution has been able to prove beyond 

reasonable doubt that it was the accused who caused fatal injuries on the 

body of Nibash, resulting in his death. PW 4 (the brother of the accused) 

and other prosecution witness have fully corroborated the PW 3/the Eye 

witness. The evidence on record points to the guilt of the accused and to 

nothing else. 

25. Ld. Counsel for the defence has strenuously submitted that from 

the evidence on record it is seen that at the time of occurrence the accused 

was suffering from unsoundness of mind and therefore he was incapable of 
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knowing the nature of the act which he had committed. Ld. Counsel 

submits that the accused thus ought to be granted benefit u/s 84 of IPC. 

26. Since the Ld. Counsel for the defence has raised the plea of insanity 
seeking protection under Section 84 of the IPC, it is useful to refer the 
same: 
 

"84. Act of a person of unsound mind.- Nothing is an offence which 
is done by a person who, at the time of doing it, by reason of 
unsoundness of mind, is incapable of knowing the nature of the act, 
or that he is doing what is either wrong or contrary to law." 

 
The above section makes it clear that a person, who, at the time of doing it 

by reason of unsoundness of mind, commits anything, he is permitted to 

claim the above exception, (emphasis supplied). In other words, insanity or 

unsoundness of mind are the stages when a person is incapable of knowing 

the nature of the act or unable to understand what is wrong or right and 

must relate to the period in which the offence has been committed. 

 
27.  It is also useful to refer Section 105 of the Indian Evidence Act, 

1872 which reads as under: 

 
"105. Burden of proving that case of accused comes within 
exceptions.- When a person is accused of any offence, the burden 
of proving the existence of circumstances bringing the case within 
any of the General Exceptions in the Indian Penal Code, (45 of 
1860), or within any special exception or proviso contained in any 
other part of the same Code, or in any law defining the offence, is 
upon him, and the Court shall presume the absence of such 
circumstances." 

 
Though the burden of proving an offence is always on the prosecution and 

never shifts, however, the existence of circumstances bringing the case 

within the exception under Section 84 IPC lies on the accused. 

 
28. This Court therefore proceeds to analyse whether the defence has 

been able to establish that the accused was, in fact, at the time of 

occurrence, that is, 3.7.2013, suffering from unsoundness of mind. It is to 



                                                                     
 

Page 12 of 16 
 

be seen whether the defence has been able to the discharged said onus by 

the standard of preponderance of probability. Again, the analysis is to be 

made not with regard to medical insanity but with regard to legal insanity.  

29.  The unsoundness before and after the incident is a relevant fact 

from which and inference can be reasonable form whether the accused was 

suffering from unsoundness of mind at the relevant time. PW 2, Suchen 

Biswas has in his cross examination testified that the accused was suffering 

from mental illness since a long time. PW 3/ Smt Mamoni Das admitted 

that since before her marriage (which was solemnised 13 years back), the 

accused was suffering from mental illness; that he was unemployed and 

loitered around. PW 4/ Arjun Das/brother of the accused also stated that 

the accused was intermittently (thrice) admitted in the Mental Hospital, 

Tezpur as an indoor patient and he had been released about 4 months 

before the occurrence. PW 5 has corroborated PW 4 on this aspect. PW 6, 

the father of the deceased categorically stated that the “accused was 

mentally ill and that the accused was taken to mental hospital but he was 

not fully cured: at times the accused was well and at times he was unwell: 

at the time of the occurrence the accused was mentally ill and unwell.” 

30. There is nothing on record to suggest that the accused had any 

animosity with the accused. Though PW 5 that he heard that there was 

quarrel and the accused thereafter assaulted Nibash but PW 3, the 

eyewitness has not reported any such circumstance. Again, it is seen that 

after the offensive act of the accused, when PW 3 raised hue and cry as a 

consequence of which others gathered at the place of occurrence, the 

accused was still present and there is nothing on record to suggest that the 

accused tried to flee the scene. The latter suggests the probability of the 

accused at the relevant time not understanding the consequence of his act. 

From the conduct of accused before, at the time and immediately after the 

offence as ascertained from the relevant factor of record, it is found that 

the accused did not know what he was doing wrong or it was contrary to 
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law. Since the accused continued to be present at the place of occurrence, 

he was caught and tied up by the villagers. PW 6 stated that the accused 

intermittently was sane and at the time of occurrence he was suffering 

from mental illness. PW 4 stated that the accused had been released from 

Mental Hospital before 4 months of occurrence. Thus, the probability of the 

symptoms of schizophrenia re-occurring after being away from the hospital 

for months, too cannot be ruled out.  Accused was arrested on 4.07.2013 

and chargesheet submitted on 14.03.2014. Perusal of the case record 

shows that when the accused was committed for trial, he was found to be 

unfit to face trial and from 08.04.2014 to 09.12.2014, the accused was 

under treatment. Thereafter, upon report from the competent authority 

that the accused was fit to face trial, trial begun. The  entire conduct of the 

accused, from the time of the  commission of the offence upto the time 

Sessions proceedings commenced fortifies that the accused continued to 

suffer from unsoundness of mind and shows that the plea raised by the 

defence genuine, bona fide and not an afterthought. 

31. From the evidence on record as discussed hereinbefore, this Court 

holds that at the time of occurrence, the accused was of unsound mind and 

not capable of knowing the consequence of the act committed by him.  

32. Section 334 of the Code of Criminal Procedure provides that 

whenever any person is acquitted upon the ground that, at the time at 

which he is alleged to have committed an offence, he was, by reason of 

unsoundness of mind, incapable of knowing the nature of act alleged as 

constituting the offence, or that it was wrong or contrary to law, the finding 

shall state specifically whether he committed the act or not. 

33. Section 335 of the Code of Criminal Procedure provides that: 

 “Person acquitted on such ground to be detained in safe 
custody.  
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(1) Whenever the finding states that the accused person committed 
the act alleged, the Magistrate or court before whom or which the 
trial has been held shall, if such act would, but for the incapacity 
found have constituted an offence. 

 
(a) Order such person to be detained in safe custody in such 
place and manner as the Magistrate or court thinks fit; or 
 
(b) Order such person to be delivered to any relative or 
friend of such person. 

 
(2) No order for the detention of the accused in a lunatic asylum 
shall be made under clause (a) of sub-section (1) otherwise than in 
accordance with such rules as the State Government may have 
made under the Indian lunacy Act, 1912 (4 of 1912). 
 
(3) No order for the delivery of the accused to a relative or friend 
shall be made under clause (b) of sub-section (1) except upon the 
application of such relative or friend and on his giving security to 
the satisfaction of the Magistrate or court that the person delivered 
shall- 

 
(a) Be properly taken care of and prevented from doing in 
injury to himself or to any other person; 
 
(b) Be produced for the inspection of such officer, and at 
such times and places, as the State Government may, direct. 

 
(4) The Magistrate or Court shall report to the State Government 
the action taken under sub-section (1).” 
 

 
34. This Court having reached the finding that the accused did commit 

the act of inflicting fatal injuries on the body of Nibash Chakraborty on 

3.7.13 when the said accused was suffering from unsoundness from mind, 

therefore directs the accused namely, Sri Ujjal @ Uzzal Das to be detained 

in safe custody in the Lokapriya Gopinath Bordoloi Regional Institute of 

Mental Health, in accordance with the Mental Health Act, 1987 (as 

amended upto date). 
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35. Let a copy of a report of the action taken by this Court u/s 334 (1) 

Cr.P.C. sent to the State Government as envisaged us 335(4) Cr.P.C. 

  

36. Considering the facts of the instant case, this matter is not referred 

to District Legal Services Authority for granting compensation u/s 357A 

Cr.P.C.  

 
37. Send a copy of the order to Learned District Magistrate, Sonitpur 

u/s 365 Cr.P.C. 

   

The judgment is signed, sealed and pronounced in open court, in 

the presence of both sides, on this the 24th day of September, 2015. 

 

Additional Sessions Judge No. 2, 

Sonitpur, Tezpur. 
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A-N-N-E-X-U-R-E 

1. Witnesses for Prosecution  

 P.W. 1 :  Sri Pradip  Shill 

 P.W. 2 : Sri Suchen biswas 

 P.W. 3 : Smi Mamoni Das 

 P.W. 4 : Sri Arjun Das 

 P.W. 5 :  Sri Abichai Kerketa 

 P.W. 6 : Sri Mukul Chakarborty 

 P.W. 7 : ASI Sri Gunindra Sonowal 

2. Witnesses for Defence: NIL 

3. Court Witnesses:  NIL 

4. Prosecution Exhibits: 

   Ext. 1 : Seizure List 

   Ext. 2 : FIR 

   Ext. 3 : GDE No. 106 dated 3.7.13 

   Ext. 4 : Sketch Map 

   Ext. 5 : Inquest Report 

   Ext. 6: Dead Body Challan  

   Ext. 7: Post Mortem Report 

   Ext. 8: Charge-sheet 

5. Defence Exhibits : NIL 

6. Material Exhibits: 

  Ext. 1: Knife 

  Ext. 2: Stone 

 

 

Addl. Sessions Judge No.2 

Sonitpur, Tezpur 


